
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:E[YDERABaD BENäI'  

AT HYDERABAD 	 F 

c.A.No.1109/92 	 Dt.of order:24.0.1995. 

Between 

M.RamaSWaTnY 

Ch.Sobhanadri 

M.Reddappa 	 .. Applica4ts 

and 

Senior Divisional Personnel Officer 	 H South Central Railway, Vijaywada 

Senior Divisional Commercial Superintendant 	 F 
South Central Railway 	 H 
Vijayawada 	 .. Respondepts 

Counsel for the Applicant 	:: Mr GV Sub4a  Rao 

Counsel for the respondents 	:: Mr N.R.De'Lraj,Sx.CGSC 

CON: 

HON'BLE SHRI JUSTICE V. NEELADRI RAO, VICE-CAIRi'inc 

i-ION'BLE SHRI R. RANGARAJAN, MEMBER(ADMN) 	H 
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JH 
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ORDER 

As per Hcn'ble Shri Justice V.Neeladri 
	 a irnian 

Heard Shri G.V.Suba Rao, learned c 

the applicant and Shir N..Devraj, Standing 

for the respondents. 

2. 	It is pleaded for: all the'applicants  

they originally joined as Casual Labour in B 

Branch of South Central Railway, at Nellore 

wade Division and after they were retrenched 

joined in catering department in Vijayawada 

and after retrenchment, they joined in Cc 

Branch in Vijayawada Division as casual 1 

el for, 

unsel 

at 

i ne e r ± I) g 

t, Vijayá-

they

, 

 

ivision 

cial 

When their period of serice in L- commercial branch-- 

alone was taken into consideration for fixint their 

seniority as casual labour at the time of sQreening. 

they filed this OA praying for a direction to the 

respondents to regularie their services in the same 

places where they are working against regul.r vacatcies 

from the date they have been working contincusly. 

During the course of arguments, it is stated 

for the applicants that for fixing their seAlioñor 

consideration for absorption, their period~cjf service 

in the cflering department and in the Ebgineering 

section also have to be taken into consideration. 

It was stated in the reply staterrerv€ that 

the period of service of the applicants( the.caterin 

H 	

q 

F 
section were taken into consideration and the placement 

- 	 - 

fpplicant 1 &
- 

2 in the seniority list was revised 

and they were screened in their turn and empanelled 

for absorption in Group'D' post in Commercial depalEtment 

vide their letter No.E/P.407/1/screenthng/Vo .11 

dated 20;5.94 and theywill be absorbed as 3nd when 

vacancies arise. 
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S. 	In the rejoinder that was filed for the a 

it is pleaded that the period of service of the a 

1 and 2 in the Engineering section was not at all 

into consideration and hence, the respondents hay 

directed to include the same with reference to th 

number of days of service rendered by them and tc 

their seniority accordingly. 

licants, 

licants 

aken 

to be 

!ir total 

revise 

It was vehemently pleaded for the respon 

even without filing any representation before th 

the applicants falsely alleged that representati 

made by them on 15.6.1991 and 10.8.92 to make it 

this CA is in time, tk± and hence, this CA has t 

on the ground of limitation.! 

When the number of days for which the 

1 & 2 worked in the caterinsection were taken 

deration after this CA was filed, we do not fi 

nts that 

authorities 

s have been 

ppear that 

be rejecte 

licants 

to consi-

any justi- 

fication for not taking the number of days for (Jhich they 

worked in Engineering section also, if authentiiated record 

in regard to the same are available. When the respondents 

themselves had chosen to revise the seniority of the 

applicants 1 and 2 after this CA was filed, it cannot be st 

as to how the alleged bar of limitation will come in the 

wayif a direction is going to be given for indluding 

the number of days on which the applicants worLd in 

Engineering section also, if the applicants an going to 

produce the relevant documents. 

v 	
II... . 
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In the result, the CA is ordered as follows: 
ih 

"If the applicants 1 & 2 are going to produc1 casua]J 

labour cards for the period for which they wrked 

in Engineering Section before Ri by 16.10.195, 

and if Ri satisfies about the genuiness of the same, 

then, the total number of days noted in the Isaid 

cards as attested by the concerned authority have 

to be included for -fixing the seniority Jf the 

applicants. 	If a xerox copy of the same ii going 

to be produced, it is for Ri to verify the genuiness 

of the same and if he is satisfied in regard to the 

same, Ri has to act as referred above. AK 

We make it clear that if it becomes necessay to re--fix 

the seniority of the applicants as referredco abovE, 

then, their cAse for absorption has to be ccLsidered 

in a vacancy that arise after tthe said v ificatlon 

if by thenthe eSpeoe jufliorwas abso)Ld. 

9. 	bz is ordered accordingly. No cost.// 

(R. RANGARAJAN) 	 (V.NEELADbI RAO) 
Member(Admn) 	 Vice-Chairman 

Dated:The24th August, 1995 

Dictated in the Open Court 

ft4 
mvl 	

Iputy Registrar (J)CC 

To 	 I  
The Senior Divisional Personnel Officer, 

S.C.Rly, Vijayawada. 
The Senior Divisional Conmercial Superintende t', 
S.C.Rly, Vjayawada. 	

II One copy to Mr.G.V.Subba RaO, Advocate, CAT.Hyd. 
10 

One copy to Mr. N.R.tvraj,SC for RlyS. CAT.H4d. 

One copy to Library, CAT.Hyd. 

One spare copy. 

pvm 
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COMPARED BY 	APmOVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBIJNAL 
HYDERABAD BENCH AT HYDERAB AD. 

THE HON 'BLE MR. JUS 	tNEEMDRI RAO 
VICE CHAm.MAN 

A N D 

THE HON'BLE NR.R.RA ARMAN; (M(pDMN) 

DATED 	 1995. 

O7tJDG PE NT: 

M. A./R. IL/C . A. No. 

in 
OA.NO. 

TA.No. 	 (W.P.. 

A.dmi;ted and Interim directions 
issu1d. 

Ailo d. 

Disposed of with directions. 

Disr9..gsed. 	- 

Dis4ssed as withdrawn 

Dis4issed for default 

Ord red/Rejected. 

order as to costs. 
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